
/

'ft

CENTRaL A OMirJISTRat lUE tribunal
principal BENCH; NEW DELHI.

C.A .NO.449/96

Neu Oalni, this the 8th day of Dulyj 199 6

Hon'ble Smt. Lakshmi Suaminat han > RBmber(o)

S.hri A.K. rluku,
Senior Administratiue Officer,
Central Stores, AIR, IP Estate,
New Delhi. ■ .. . Applicant
By Advocate; STiri Ashish Kalia

Us.

Union of India, „ - . '
th rough

1. The Director General,
AIR Akashuani Bhauan,
New Delhi,

.  2. Shri A*3. Baig,
Administrative Officer,
Radio Kashmir,

■Srinagar, ... Respondents

By Advocate: Shri P,H. Ramchandani, Sr. Counsel

R  (ORAL)

Snri Ramchandani,Si^. Counsel has handed ouar a

copy of the rlemorandum Wo.SECS-I (2)/92-S/2524 dated 14.6.76

passed by the respondents - AH India Radio by which the

applicant Shri A.K. P'luku, Senior ft dministrstive Officer has

been r9lie\^ed of his duties at New Delhi with instruction

to report for duty to the Station Director, Radio Kashmir,
by a furoher letter dated 4.7.95 addressed to the learned

counsel, the respondents have also stated that the applicant
has already joined Radio Ka shmir,Srinagar. The memo, dated
14.6.76 and the latter dated 4.7.96 have been taken on record

vieu of the above, this O.A.. has now become

infructuous, as the relief sought for in the applicstion for
direction to Respondent No.i to implemsnt the order dated
15.11.95 has already bean implemented by the e for esa id, o rdars.
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x-^ Accordingly, the 'j.H» is dismissed as inf'ructucus

do costs,

(ttlT. LAKSHhl SJfti''!IHATHAh)
i'l£:riB^;{(3)


